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AT HYDERABAD
0.A.NO.1133/93 Date of Order: 13,1196
BETHEEN &

N.Ashok
V.Tirupathi Reddy
T.Rajaiah

Md . Khasim iy
M.Bharatha%ma
Mirza Karegmullahh
K.Shekuntala
R.Satyanaréyana

9., B.,Anil Kumir
10. K.Ravindrababu

11. Mohd, Afzaluddin
12, Mohd.Sirajuddin .. Applicants,
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1. The Regional Dy.Director of Census,
Operations, -Warangal Region,
Nakkalagutta, Warengal, : ]

. ‘ PR . |
2, Govt, of India, Ministry of Hgnc
Affairs, Rep. by its Secretary,

3. The _GQV.t.: of A‘éo (GA‘D);. Rep; bY'

Chief Seacretary, Secretariat,

Hyderabad, L .+ Respordents,

. H = ' - " -
Counsel for the Applicants .. Mr,K.Vinay Kumar
Counsel for the Respondents <. Mr ,N,R.Devraj
. mﬂ"g.yln M—-"‘“’"‘F'
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HON'BLE SHRI R,RANGARATAN : MEMBER (ADMN.)
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I Oral order as per Hon'ble Shri R.éangarajan?M¢mber (3dmn.) )
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None for the applicant, Heard Mr,N.R,Devraj, leamed
standing counsel for the responﬁehts (R1&2), nope for R-3,

2. The applicants in this OA were all retrenched Compilex;{f"
Checkers in Census Department, A.P.Region who had worked during

" OF Cemsuus Opesodites,

the period,1991-92,

3., This QOA 1.-8 filed praying for a direction to the respondents
to frame a schemé: for the employment of the applicants or
absorption ox aqguSttrleni: in any of the government department

or public undertakings, Societies in view of their service gw?/

C&woug > i
tho—department,
[

4, A reply has been filed on behalf of Rl and 2, The sum
and substance ¢of the reply as submitted by the learned standing
counsel Mr,N.,R.Cevraj is8 that the govermment will prepare a
scheme against the vacancies that Will arise in future in the
Census department and consider the case of the applicanty in
accordance with ;t;he rules, HQWeve:r the respondents are not
obliged to app:)iii'lt the retrenched Ex~Census employees as the
work invalved 13 of ﬁéﬁﬁtint nature and they were paid
consolidated pay for the period they worked in the Census
deparﬁnmt. Hence they cannot have any claim for regularly

absorbing them in the_départment,

Se The learned standing counsel further submitted that the
direction given Ii.n a similay gase of Census department of the
U.P.Govemnent réport:ed in 1995 (3) SCC 401 (Union of India

and others V, Dinesh Kumar Saxena) may be followed in this case,
In the reported case the applicants therein were also retrenched
employees of the Census department of the U,P.State, The Apex -"
Court had directed in that case to form a scheme for absorption
of those retrenc!-zed employees against the vacancies in that
department amnd giving priority over others from open market,The

relevant portion of the juigement is reported below -



"Ends of justice will b met if the Directorate
of Census Operations, U.P, is dlrectrd to
consider those raspondents, who haté “worked
temporarlly in conncction with 1981 and/ or
"1991 cemnsus operations and who have been
subsequently retrenched, for appointments
in any regular vacancies which may arise in
the Directorate of Census Operations and which
can ba filled by direct recruitment, if such
employeas are otherwise cualified and eligible
for these poses, For this purpose the length
of temporary service of su¢h employees in the
Directorate of Census Operations should be
considered for relaxing the age barx, if any,
for such appointmant, Suitable rules may be
made and conditions laid déwn in this conne-
ction by the appellants, The appellants and/
or the Staff Selection Commission may also
consmder giving weightags to the previous
serv1cerendered by such employees in the Cansus
Departmcnt and their past Service record in the
Census Department for the purpose of their
sslaction to the regular pOStS It is directed
accordingly".

Te He also feel that the Same direction will apply in this

case also s0 far in absorbing them in vacancies that arise in

the Census Department of Ancdhra Pradssh,

8. In the result, we follow the direction given by the

Apex Court in the reported casa and direct the concerned
respondents in the Census Departmént to adherXa to the direction
as given by the Apex Court and take further action on that

basis.

9. The OA is ordered accordingly. No costs,

B.,S.. AL PARAMESHGAR ) { R.RANGARATAN )
Membe r (Judl, ) Member (Admn., )
V2 wax -
Dated :_13th November, 1996
(Dictated in Open Court) /
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